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Both sides are present. The petitioner seeks further time for filing Rejoinder. Alr'eady

sufficient time was granted to the petitioner vide order dated 27.7.2016 by the Hon'ble Principal
Bench. However, the same has not been complied with. One last opportunity is given to the
petitioner to file rejoinder within a period of ten days with a copy in advance to be served to the
counsel for the respondents. No further opportunity shall be granted to the petitioner to file
rejoinder.
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List for fufther consideration on 22.9.2076.
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